IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ; HYDERABAD BENGH

AT HYDERABAD

0.A.No, 216/97 Date of Order: 15,10,97
BETWEEN ; )

S, Lakshman _ : ++ Applicant,

AND

1., The Area Manager (Central),
Dept, of Telecom, Suryalok
Complex, Hyderabad,

2., The General Manager, Hyderabad
Telecom District, Hyderabad,

3. The Director General (Telecom),

Sanchar Bhavan, New Delhi, -+« Respondents,
Counsel for the &Applicant «e Mr, S .Ramakrishna Rao
Counsel for the Respondents .+ Mr,V.,Rajeswara Rao
CORAR:

HON'BLE SHRI R.RANGARAJAN : MEMSER (ADMN,)
QRDER
X As per Hon'ble Shri R.Rangarajan, Member (Admn,) )

None for the applicant, Mr.V.,Rajeswara Rao, 1earnEd

standing counsel for the respondents,

2. The OA is disposed of under Rule 15(1) of C,A,T.

(Procedure) Rules, 1987,

3. The applicant in this QA éubmits that he was appo
as casual mazdoor under AE (Phones) Gowliguda, Hyderabad
1.3.87 and was retrenched illegally w,e,f, 1,3,88 on the

"for want of labour®, The applicant submits that termin
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at ion was

effected without compdasdmdng with the condition precedent to the
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»

retrenchment and consequently he filed 0A,1177/96 on the

of this Tribunal, That OA was disposed of on 8,10,96,

C

file
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-k

‘he was reinstated w,e.f, 1.,12,92 in view of the direction given

in OA,361/88, In 0A,1177/9 he prayed for granting him
status casual labour taking his earlier service from 198

That OA was disposed of with the following order i-

AThe applicant if S0 advised, may Submit a
representation for granting him temporary
status taking his service from 30,11,92.
If such a representation is received thé
Same'should be disposed of in accordance
with the rule by R-1 expeditiously pre-
ferably within 3 months froﬁ-the date
of receipt‘of swh a representation",

4, The applicant submitted his representation dated

temporary
7 to 1988.
|

l
1,11.96

(A-2) for grant of temporary Status;considering his reinstatedwi~4d" '

o
dateLaq.11.92 as the date of entry for purpose of grant

of

temporary status, That representation was disposed of by tﬁe

impugned letter No,C/HID/Rs-203/96-97/26, dated 29,1,97

o).

As per that letter the applicant's claim for tehporary Status

mazdoor was refected as he was reinstated as a fresh entranF

only from 30,11,92 and the break in service from 1,3,88

30,11,92 cannot- be condoned as it is morethan one year,

5. This OA is filed to Set aside the impugned oxder

to

datgd

29,1,97 issued by R=1 by declaring it as arbitrary, illegal'and

for a direction to the vespondents to condoné the break

in service

from 1,2,87 to 22,11,92 which was due to pendency of 0A,361/88 and

' |
for a further direction to the respondents to grant temporary

status and regularisation of the services of the applicant treating

him as temporary status mazdoor as per the scheme of casurl labour

_{grant of temporary status and regularisation) scheme 1989 taking

the entire period of service rendered by the applicant |for grant

esd




~ for-thecpurpose of grant of temporary Status, As he iS

| étatemeht in his representation daﬁéd 1,11,96, 1In that

..,. 3 L N
temporaxy étatus with all consequential benefits,
. 6. The prayer made in this OA is more or less simil
~the direction given in OA,361/91 4% also kept in view,
directed in judgement in OA.1177/96 to grant the applic
temporary status taking his service from 30,11,92, In

representation dated 1,11,96 the applicamt himself has

that the dste 30.11.92 when he was reinstated may be ¢

coming within the purview of the schéme promulgated in
the respondents had correctly rejected his representati

the detailed order dated 29,1,97.

7{ . Hence I do npt'sge any reason to give any-fﬁrthe
to tﬁe réspondents-in this connection., 'The case of the
has been déalt whth in accordance with the direction gi
this Tribunal in OA,1177/96 and also in accordance with
. [V e
OA is liable only to be dismissed,According&ngismissed
the rgspondegts will consider his case for bringing_him
ggnpdra;y_Status and consider his case further for regu
°i§:accordance with the law éaking'his date of entry in

as 30,11,52.
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0A,1177/96 which- was disposed of on 8,10,96, - In that juigement
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. 80 : NO CSS"-‘I_.',S. /@
( R.RANGARMIAN ) '
Member " (Mm.,)
,Dated: 15th Oftober, 1997 = |~ .
{Dictated in OpenCourt) . . \
sé ' o ' :
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3., The Director General (Telecom}, Sanchar Bhavan,

Bh¥3RBRANIX , o

0A,216/97
1. The Area Manager (Central), Dept. of Telecom,
. Suryalok Complex, Hyderahad. .

2: The General Manager, Hyderabad Telecom,District, Hyderabad,

New Delhi.
4, One copy t0 Mr, SJRamakriéhna‘Rao, Advocate, CAT.;Hyd.,
5. One copy to Mr, V. Rajeswara Rao, Addl.CGSC., CAT., Hyd.
6, bhecnpy?tu D.R.(A), CAT., Hyd.

7. One duplicate copY. .
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THE HON'BLE SHRI .B,

'4§;
. 13 ,_,.

TYRED BY : " CHECKED BY
COMPARED BY - ABPROVED 8Y

IN THE CEZNTRAL AJMIMNISTRATIVE TRIBUNAL
HYDERA BAD

JTHE HOMTOLE SHRI R,RANGARAJAN : M(A)

JAT PARAFESHUAR
m (3)

Dated: _ 'IS_,'{d:.‘C{’:L .

ORDER [aUBEMERT—
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Admitted and Interim
Issued.

rections

Alloved
DiSp ed of with Directions
Dismissed . )

Dismissed ags uithdrauwn
Dismisssd for Default '
Ordered/Rdjected

No order gs to costs.
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